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MINISTRY OF RAILWAYS
(CENTRAL RAILWAY)

NOTIFICATION

Mumbai, the 17th June, 2026
Under clause 20E of the Railway (Amendment) Act 2008

S.0. 3246(E).— Whereas, by the notification of the Government of India in the Ministry of Railways

(Railway Board), number S.O. 1709, dated the 8 April 2026, published in the Gazette of India, Extraordinary, Part-ii, section 3,

Sub-section (ii), dated the 7 April, 2026 (hereinafter referred to as the said notification ) and issued under sub-section (1) of

section 20A of the Railway Act, 1989 (24 of 1989) and Railway (Amendment) Act, 2008 (11 of 2008) (hereinafter referred to

as the said Act), the Central Government declared its intention to acquire the land in the schedule annexed to the said

notification for the purpose of execution, maintenance, management and operation of the Special Railway Project namely

“Wardha- Nagpur 4th line” in Wardha District in the State of Maharashtra.

And whereas, the substance of the said notification has been published in the daily local newspapers,

namely, “Dainik Jansangram” and “Dainik Arvi Times” dated 23 April 2026 under sub-section (4) of section 20A of the said

Act.
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accordingly orders have been passed.

And whereas, no objections were received and same have been considered by the Competent Authority

And whereas, in pursuance of sub-section (1) of section 20 (E) of the said Act, the Competent Authority

has submitted its report to the Central Government.

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers

conferred by sub-section (1) of section 20 (E) of the said Act, the Central Government hereby declares that the land specified in

the Schedule annexed hereto shall be acquired for the aforesaid purpose.

And further, in the pursuance of sub-section (2) of section 20 (E) of the said Act, the Central Govt. hereby declares that on

publication of the notification in the Official Gazette, the land specified in the Schedule annexed hereto shall vest absolutely in

the Central Government free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structures, falling within the Special Railway Project
“Wardha- Nagpur 4th line” in the Taluka Seloo & district of Wardha, the State of Maharashtra.

(=]
Land 5 b Total Acquisition
Sr. Acquisit Village Tahsi Name of Survey o % area as .
cquisition ahsi rea
No. q Name Landholder No. o E per 7/12
Case No. i
(Ha.)
(Ha.)
Manoj Dhyaneshwar
Bhoyar, Nikhil
Dhyaneshwar
1 o 251/A 1 1.5000 0.1681
Te) Bhoyar, Dipali
$ Tg Dhyaneshwar
N
N é 8 Bhoyar
g = # | Aanandroa 251/B/1/A
2 5 S 1 1.0600
S O Daulatrao Karde
O Indubai J. 0.0365
3 251/B/1/B | 1 0.8100
Aanandrao Karde
Sunil Aanandrao
4 251/B/2 1 2.1100 0.0825
Karde
Total 5.4800 0.2871
(Ha.) (Ha.)

[F.No.: G197/WR-NGP 4™ Line/Charmandal Vlg/20E]
Bhuvnesh Kumar Gupta, Chief Administrative Officer (Construction).
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